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Shri KaDdappan: I would like to 

know the steps taken by the Govern-
ment to popularise the improved 
varieties of fodder all over India like 
the grass fodder? 

8brl Sbyam Dbar Mb .... : We have 
taken up improved varieties like 
Bassein grass and other grasses. They 
are spreading out in the blocks and 
also in our programme of fodder cUl-
tivation, and some of the cultivators 
have also taken to such kind of grass. 

,8hr1 Bauppa: Though the fodder 
banks have been established, there are 
great difficulties experienced in the 
matter of transport. The PWD is not 
able to give their lorries, and at the 
same h'me prjvate lorries aTe not em. 
played. In this way, there is trans-
port difficulty everywhere to tram: 
port fodder fram one place to another. 
As a result, many cattle are dying In 
my part of the country also. There-
fore, may I know what efl'ective steps 
are being taken to transport fodder to 
the various places? 

The Minister of Food, Agriculture. 
Community Development and Coopera-
tion (Shri C. 8nbramanlam): This is 
mainly the responsibUity of the Stat 
Governments. We come in for the 
purpose of giving financial assistance 
for the fodder banks. It i. not Bl! if 
we are administering all the schem .. 
from here. Therefore, naturally the 
State Government is responsible for 
these things. I am sure they are tak-
ing all steps necessary. 
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I.A.C. EmplOYees 

+ 
-1456. 8hrl Madhu Limaye: 

Sbrj Y""bpal SIn,lh: 

Will the Minister of 
Aviation. Shipping aDd 
pleased to state: 

Transport. 
Tourism be 

(a) whether any settlement has 
been reached with the LA.C. emplo-
yees Who had adopted "Work to 
l'uIe" practicej and 

(b) if so, the terms thereof? 

The Mlnl8ter of Slate In the Minis-
try of Tra_rt and Aviation (Shri 
C. M. Poonacba): (a) Yes, Sir. 

(b) A statement is laid on the Table 
of the House. (Placed in Library. 
Sec No. LT-6200'66J. 
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Sbrl C. M. Poonacba: The broad 
agreement reached by the manage-
rnent and the employees is indicated 
in the reply which gives out the 
vttrious clauses of the agreement. 
As for the actual implementation, all 
the agreed terms are there; so far as 
the uniforms arc concerned, they "have 
been supplied and e/forLs are being 
made to procure the material and get 
them stitched and then supply them 
before the winter season of 1966, 
There has been BOme dlfficulty ,in get-
ting the material. There was dearth 
·of material which has 10 be imported 
for the manufacture of this particular 
kind of fabric. Therefore, we have 
now placed orders afler selecting the 
suitable material. As and when they 
are available. they will be supplied 
even before the 1966 winter. That is, 
80 far as the winter clothi"g pert of 
the agreemellt is concemed. 
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8IIrl 'C. M. p~: I am happy 
that he is so conscious about the 
time and therefore, I want to make 
my reply as brief a8 possible. 
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Sbri C. M, Pooaaclla: The ter_of 
the aireement are bein, implemented. 
The stall have been told about the 
various difllculties in getting the 
materials and then fabricating them 
within Q certain period 8tipulated. 
They have accepted this decision, We 
are making the supplies; We arc pro-
cu~ine the cloth and slltchin, them 
and making the supplies continuously. 
By T966 winter everybody win be 
supplied with two sets ·Of winter 
C"iothing, That is number 1. No. 2, 
there i3 another matter. These sup-
plies of winter clathing are to 1a.t 
1<>r two years period lit a stretch. 
There are certai" classes of emplo,y-
eas who have not got their two set. 
of cloth, Now they are to get the 
_ond set immediately, AlT8nge-
ments will be made for the replace-
ment after two years. 'n1ere 11ft 
certain other agreements also reach-
ed In this regard. This I. the ov.,...U 
lIgreement that has been reached 
with the employeew. Everythinll hn 
been done; they are fully aat;.fted; 
flIere Is no complaint on that count 
now. They recognise the diJllcultleo 
of the management in getting certain 
materials and fabrlcatin~ them in 
time to l1I8I<e !be"'"'Pu... beeawe 
there are a large number of emplo,y-
ee.. RUmbering about e.l*!. With 
regard to Rule 80 islUe, the orer 
has already been passed on 31-3-08 
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and I am prepared to place on the 
Table of the House the order which 
Itipulate. as to how these various 
eategories of personnel and employees 
&bould be fitted Into the pay scales 
as and when they earn their promb-
lion or at the stage of their being 
appointed. That is a longish note and 
I am prepared to place it On the Table 
tJf the HoUSe for the benefit of Mem-
hel'll. 
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Shrl C. M. PGoaacha: Here 18 the 
demand ... hicb they had put up before 
the mananement for a settlement and 
on the bs;is of this demand the settle-
ment wa'· reached. Nothing relating 
to the mutter mentioned by my hon. 
friend is I'ound in this list of demnds. 
Tbey raised certain demands relating 
to the supply of winter clothing etc. 

Mr. Spea ...... : Whether there was 
anything about corruption. 

Shri C. M. P_aeba: No, Sir. 
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Shri C. M. Poonacha: This question 
relates to the lAC. In so far as the 
lAC is concerned, there was no lay-
off. There was some work~to.rule 
tactiC'S and then go-slow tactics on 
account of which certain services had 
to be cancelled. Beyond that, there 
has been nothing serious: 

Shri S. M. BanerJoe: I would like 
to know whether it is a fact that the 
whole trouble started only because 
the winter clothings are supplied in 
summer and the summer clothings 
are supplied in winter, and that they 
do not get their clothing in time. What 
steps do the Government contemplate 
to take, to see that the winter cloth-
ing is supplied in winter and the 
summer clothing i's supplied in sum-
mer? 

Sbrl C. M. P_ha: Arrangements 
are now being made to deliver these 
winter clothings in time before the 
on set of 1966 winter. 

Sbrl J .... hlm Alva: What is belnll 
done about the Class IV employees, 
the loaders, who come in and go out 
with the luggage? What about their 
amenities, about their medical facili-
ties, housing and clothing? The 
loaders are expected to come in and 
expected to go out with the luggage 
nf the pa8senllers. What are the 
faoilities given to them 80 that they 
may get proper amenities to be ot of 
temptation altogether and stop e"pect-
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inll or demanding baluheesh T It ill 
• ery Important, 'becauae a time may 
come when a plane may be exploded 
by any loader being heavily tipPed 
with baluheesh to do .omething 
1FI'Ong. 

111'. 8peaker: Order, order. He II 
,oing away from the question. 

Shrt C. M. POODaclIa: If he puts 
• speciflc question On that matter. I 
will try to give an answer. 

SbrlmaU Be... CbaImlvartty: In 
relard to page 2 of the .tatement in 
re'Speet of the dispute between the 
pilot and the air hOltesses, may I 
IlIlow why, while the air hostesses 
were grounded and suspended, the 
pilot who had .. ked them to get of! 
the plane was allOWed to 10 scot-free 
any why this kind of one .ided 
enquiry is being made? 

Shri C. M. Poonacha: The com-
Mander is in full charge of the plane 
when It takes off, and it is hi. right 
to maintain efficiency and discipline 
within the aircraft. So, he has the 
authority to judge as to what should 
be the best thing far him to operate 
that flight. Therefore, he exercised 
his discretion and according to that, 
he found that the two air hostesses 
were not conforming to the discipli-
nary code.. Therefore, he had off 
loaded them. On that, there are cer-
tain complainh and the matter is 
being Invelltigated into, and after the 
enquiry is completed, r would be able 
to give a clearer picture. 

Mr. 8_kel': Shri D. C. Shanna. 

8hrt Kapur SID,h: The q uesUon 
that h.. been put by the han. lady 
Member h.. not been anzwered. 
Whenever there Is a dispute between 
oftIeers, It Is alway. the lower cate-
gory of officer. which II lIUSpended 
pending the enquiry. 

Mr. S,......: He .. y. that the en-
quiry is being made aDd that he will 
plaee the full bets alter that 
(l7lterTupCion) • 

Sbrlmatl Beaa Chauavartty: 'lb. 
only point that I want to have • 
ciariflcation upon, Ia this. Why II It 
that the Government only take up the 
cauSe of those who draw thousands 
of rupees and not take up the caUIe 
of the underdo ... 

Mr. Speaker: Order, order. Shri 
D. C. Sharma. 

Sbrl D. C. Sharma: May I know 
when the lAC employees started this 
very original practice. work~to-rul. 

practice? What was the date on 
which they started this thinl? May 
I know when the .ettlement wa. 
arrived at with these persons? May 
r also know Why there was such a 
time-lag between this practl~e and 
the settlement. and whether the Gov-
vernment alway! waits for people to· 
resort to such practices So that they 
can arrive at a settlement with them 
atterwards? 

Shrl C. M. Poonaoh&: The dispute 
over the supply of warm clothine 
was raised sometime on the 24th 
November, 1965. and notice was given 
that they would stop work from 1st 
December. 1965. 

ShrtmaU Benu Chai<ravartty: The 
negotiations were going on much 
earlier. 

Shrl C. M. POOaaeha: There are 
two sets ot things. This i. with reter-
ence to the dispute relatin, to the 
supply of warm clothing. On the 30th 
November. the Chairman of the lAC 
met the representative! of the em-
ployees' union; on the 2nd December, 
a ... ttlement w.. reached. Allain 
there was a meeting on the 20th 
December and o'.her outstandinc mat-
ters were a!Joo settled. On the 30th 
itself the strike notice WDS given and 
on the very day a settlement wu 
reached. 

SlIrI D. C. Sharma: Why did you 
walt till 15th December? Why did 
you allow Ia day. to lapse before you 
had any ne,otiation. with th_ per-
10011 
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8hrt C. M. Poonacha: By the 15th 
December. 1965 they were to be sup-
plied with a certain set of clothing. 
If that was done. the employees felt 
that their demands would have been 
fair ly met and they were prepared 
to wait for the next slage of supplies 
to be effected after 15th December. 
But so far as the negotiations and 
settlement part of it are concerned, 
they were decided on the 2nd Decem-
ber within 2 days. 

Farm Price Policy 

°1457. Sbri Blbhutl MJshra: Will the 
Minister of Food, Agriculture, (Jom-
munlty Oevejopmellt and CooperatlOJl 
be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to a news-
item published in the Searchlight 
published from Patna dated the 30th 
December, 1965 under the heading 
"plea for incentive elements in farm 
,price policy" wherein it has been 
'1Iuessed that the farm prices should 
not be fixed on zonal basis and should 
'be integrated; and 

(b) if so, the action taken or pro-
posed to be taken in the matter? 

The Deputy Minister In the Mtnls-
try 01 Food, Agriculture, COII1mUlllty 
DeVelopment IUId CooperatiOn (Shrt 
Shyam Dbar Misra): <a) The news 
'item refers to the Tethnical Address 
'delivered by Prof. M. L. Dantwala at 
tbe Inaugural SeS'Sion of the 19th 
Annual COnference of the Indian 
Society of Agricultural Statistics in 
De, ember, 1965. In his Address, Prof. 
Dontwula had discussed the technical 
problems involved in evolving a 
balanced nnd integrated price struc-
ture for agricultural commodities. 
The news item did not report any 
sugaestion that farm prices should 
not be fixed on a zon8.:1. basis, nor W8'! 

such 8 suggestion made in the techni-
cal address. 

(b) Doe. not arise. 
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The Minister of Food, Agrleulture, 
Commlllllty Developmem. and Co-
.. peratlon (Shrt C. Subramanlam): 
It is not correct to say that Prof. 
Dantwala was not willing to serve on 
the Commission because of all these 
things. On the other hand, there was 
no difference of opinion b(~tween him 
and the ministry. He belongs to the 
university and the university was 
prepared to lend him only far 15 
months. So. he had to go back. Even 
-now he is associated in an honorary 
capadty with the working of the 
Agricullural Prices Cam-mission. 
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Slat C. S.lIraD1l1Dla1a: Yes, Sir; all 
theSe rllCtor. will have to be taken 
-into .eonsidt!ration in ftxing tJie 
pricle. 'l'hese factors vary from 
place to place and from farmer to 
farMer. That is why certain pilot stu-
dies are under way "Ow to ftnd ou\ 
what will be the price taking into ae-
""'lint th_ vario~ factol'll. M Boon 81 
Urat study ia complete, perbapo -
may be "hi .. 10 ha..-. II more 8Cienttille 
basis for IIxinc the prIeM. 




